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CENTRA ADMINLit RAT I VE TRIBUNAL 

ALLAHABAO BENCH 

1 'Application Nko. 1733 of 1992 

	 Petit icner 

Origin 

Leis Mehd. 

verSus 

Union or India & Ors 	 • • as Respondents 

CO: eei: 

HO 1' BLE MP. JUST ICE .K. VARMA, 

( By Hon,. 101:. justice R.K. Warmer  V.C. ) 

By this petition filed under section 19 

of the Administrative Tribunal 	ct 14E1 '4 t he petitioner 

has sought 	dire, ' !or to the reependents no.2 & 31 the 

Liirectee. o ACCOUrtS(POStal) LUCknO4) end supdt. cf Post 

Offices Baei Regioe, Besti, U.P. to pay to the petitioner 

the O.C.R.J; and the difference of pensier Ere, previeierel 

pension sin a the date of his superannuation i.e.31.5.88 with 

interests 

The petitioner reti fed on 31.5.99 on ettainirvg 

the age •f Superannuation es Postal Assistant1 Basti Head 

quarteri B an order dated 31.5.1E ( Annexure A-2 to the 

p et it ion) p SS ad by t he R es p•ndent ftie .3, .4a nct ion was 

accorded Po payment uf provisional pension of Rs.E16/- 

par trort h U er Rule 69-G of the Central Civil Services 

2, 

(Pension) Rules 1972. As regards the payment of gratuity 

(OCtiG), the 

of the fact 

petit loner 

no gratuit 

same was withheld by the respondents on account 

that a criminal case if 	rding against the 

Ws 302 of %P.C., /Since according to Rule 69-C 

y - pan be paid to the government servant until 

the conclusion cr 	 proceedings and issue of 

final orders thereon. 



3. 	 AccordiN to the petitioner the diffcrw-,ce 

between the provisional p naion and full pension is 

payable by the respondente s ince the respondents4Ve 

continued to pay to the petitioner Ohly the provisional 

pension since the date ofh 	retirement. rhe respordents e  

reply is that the amount of provisjonal pension was equiva-

lent to full. pension as is contemplated under Rule 69(1)(e) 

a nd as such no amount on account of any dirfarE.rce between 

full pow= lain and provis ional pens ion is payable to the 

pet it loner . The petit ioner has not disclosed by ny 

computation that the amount of provisional pension was to 

any extant short of the amount of the fun pergoion payable. 

4. 	 On the averment of the respondents that the 

provisional pension is equal to the maximum pEorToion which 

is being pa 

payment of 

id to the petitione:, although sanction for 

full pension has not been accorded becauss the 

  

criminal proceedings ha-rat not concluded. The payment 

of gratuity is also not paid because of the fact that the 

said criminal proceedings heW-net concluded. 

5* 	 The reason for withholding the amount of 

gratuity ii accordance with 69—c of the Tension Rules, 

tit appears lawful and the avernent of the resr,:nf°,ints that 

the provisional pension 13 eqa1 to maximum pension 

beinrs. paid to the petitioner appears plausible in the 

absence of any dispute raised by the peLitione.r 	regards 

computetie or pens ion. 

6. 	 In view of the aroresaid faicusoion, I do not 

find any m nt in the :jrievance 	7' le petitioner as made 

in this petition. The petition is therefore, didmlelec 

with no order as to costs. 

Dated: 	1993 	 Vida Chair Man 

(Liv) 


